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Date Office Report OR D &EF
| 22-09~1992

Court was adjourned as a mark
of respnect to late =ax-Chief Jur.lco

aj Tepelia Snri W, Hiddaytullah ofFness .

call on 3 /|| /1992.
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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BECH

05 S 2 ————— < —— o8

application No, _ ®=luzzfRs of 199

Transfer application No._ ___ . 0ld Writ Pet, NO.

T — . e 7 ¢

CERTTIEFT ICA

]

B

Certified that no further action is requireé to be taken

and the case is fit for consignment to the Re~~-2 swoom Decided).

Dated : ?'1177_143
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.Cw,c_ci
Section OffiecerLourt Officer Sign. of t‘ne/éealing Assistant.
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Submitted; CeA+Ts /Tudicial Section.
Cricginal Petition Ho. "’..,_,.}.’_}..Z'.;h — OF ___}'y_-‘j g
Migcelianeous Petition lio.: ——— i OE e
Skl | A AMAN ( J Yo U .. ... Petitionerds),
Versus.
S j (GV“"’\ _ q,4l:;2:;§,w**~"~,m”¢wm_mm~Iiespendent(s)e
This annlication has been submitted tc the Tribunal
by Shri N_,LQ [ﬁp }éyccﬁa ~under Section 19 of
e .. | ) et 2 e
The Administrative Tribunal Act, 1983. It has besn
scrutinised with re<”erence to the points mentioned in
"

the check 1list in the light of the provisions contained

in the Administrative Tribunals Act, 1285 and Central

Administrative Tribunals {(Procedure) Rules, 1985

The application has been found in oxder and m~y be

given to concerned for fixation of date.

The annlication is not been found in order far the
same reasons indicated in the check list. The applicant

may be advirnd to rectify the same v ithin 07 Tamn Mo fe
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ENDORSEMENT AS TO
PARUICULARS TO BE EXAMINED RESULT OF EXAMINATION

- . e i e

1. Is the apvlicaticu competent?
s (A) Is the apnl
sceri
(B) 1Is the application in
paper book form? : v 74
(C) Have prescribed number

complete sets of the oo
. app-.icaticn been filed? '

' 3 Is the appnlication in time?

If not, by how many days is
- it beyons claes

of auchorisation/ “A

e .
filed? }

——’

‘-7 Humber of
cordaed.

' B Is the appliciticn accompained by p)) / ~N A
| Is the a0l .o cion accom : 113767

IR

/ 5. Has the
' against
made, been

)R
»izs of the order(s) \4f fflhygk~ #4”¥\

aplication is ]2

- 7. (a) Have :he copices of the documents
relica upon by the applicant and \\j4
mentioned in the application {/

been £filea?

.

(b) Have the documents referred to
in (a) above duly attested and’ N |
numbered uccordingly? 1

T, (¢) Are the docvments referred to
in{a) above rcatly typed in Af

douvble snpace??

8. Has the index of documents has been \
filed ani has thz paging been done b i I
properly’ g




ENDORSEMENT AS TO BE

PARTICULARS TO RBE LXAMINED RESULT OF EXAMINATION.

e

9, Have the chronological deta-
ils of representations made A
and the outccme of such X
representaticn been indicat-
ed in the application?

10, Is the matter raised in the
application pending before
any court of law or any other
Bench of the Tribunal?

A
)
y

11. Are the application/duplicate
copy/spare copies signed?

12, Are extra copies of the appl-
ication with annexures filed,

(a) Identical with the original,
(b) Defective.

(C) Wanting in Annexures
No —._ Page Nos____ 2

T —

(d) Distinctly Typed?

13, Have full size envelopes ~
bearing full address of the
Respondents been filed?

14, Are the given addresseg, the A
registered addressed?

15, Do the names of the parties
stated in the copies, tally with
hopc. those indicated in the
application?

la. Are the translations certified
to be true or supportediby.an
affidavit affirming that they
are true?

17. Are the facts for the cases (
mentioned under item No.,6 of ‘f\
the application.
(a) Conctse?
(b) Under Distinct heads? w

(c) Numbered consecutively?

(d) Typed in double space on
one side of the paper?

is, Have the particulars for interim aﬁ
order prayved for, stated with -
reasons?




